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MR. SPEAKER: Is the Minister
ready or does he want to have some
time?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): I will place
befoic the House as much informa-
tion as I have got from the Govt. of
Madhya Pradesh as regarus the gques-
tion raised by Shri Chawla. (Inter-
ruptions).

MR. SPEAKER: This is an issue
not of making a statement. It is
purely a Constitutional issue. You
better satisfy me why this ig being
done and then later on we will take
it up.

SHRI JYOTIRMOY BOSU: He is
making a statement on the Harijan
jesue; he seems to have come prepar-
ed for that.

MR. SPEAKER: Not now.

SHRI H. M. PATEL (Dhandhuka):
Sir, this issue which Mr. Madhu
Limaye has raised 1s an important
one. I am only requesting you that
it must be taken up seriously; it must
be discussed substantively so that the
importance of the position like this is
realised.

MR, SPEAKER: That is why 1
have given my indication on it

SHRI JYOTIMOY BOSU: I want
to know
MR SPEAKER: No, please. I

have allowed only two items. No-
thing clse please.
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13.50 hrs.

CINEMATOGRAPH (SECOND
AMENDMENT BILL~ contd.

MR. SPEAKER: Now, we take up
the further clause-by-clause consi-
deration of the Cinematograph (Se-
cond Amendment) Bill

We are on clause 5.

Clause 5 (Amendment of section 4)

SHRI MANORANJAN HAZRA
{Arambagh): I move;
Page 3,—

tor lines 28 to 42, substitute—

“(1A) Any person desiring to
export any film for  exhibition
outside India shall not be allowed
to do so if the film has not been
certified already by the Board."”
(23).

MR. SPEAKER: Yoy may comtinue
after lunch

Now we adjourn for lunch and re-
assemble at 3 pm.

13.51 hrs.

The Lok Sabha adjourned for
Lunch till Fifteen of the Clock,

The Lok Sabha reassembleg after
lunch at Threc Minutes past Fifteen
of the Clock.

[Mgr, Depury-SPEAKER—In the Chair}

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I wrote ty the Spea-
ker about the difficulty that the stu-
dents are facing in the matter of
admission in the Delhi University. In
the Department of Economics, the
number of seats have been reduced
and they are being made to face a lot
of difficulties I request you to ask
the Government t, make a statement
on this because the young students
are being put to trouble, This is &
serioug matter.
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Amadt.) Bill
15.04 hrs,

CINEMATOGRAFH (SECOND AM-
ENDMENT) BILL—oontd,

MR. DEPUTY SPEAKER: We will
now resume Clause-by-clause consi-
deration of the Cinematograph (Se-
cond Amendment) Bill. We take up
Clause 5. Mr. Hazra.

SHRI MANORANJAN HAZRA
(Arambagh): I have moved my
-amendment No 23 on clause 5 which
is as follows:

Page 3
For Lines 28 to 42, substitute—

“(1A) Any person desirning to
export any film for exhibition out-
side India shall not be allowed to
do s0 if the film has nut been cer-
tified already by tne Board.” (23)

Sir, this 15 the most important
clause in the Bill in respest of export-
ing firm cutside the country. Sir, I
do not see any 1eason “11§v a film
would be certined for the purpose of
exportinug af a1 1 ecertified already by
the Board exmting in the country. A
film within the country would be
tteated In g ce1taln manner and out-
side the country in a different
manner—that 1s nothing but an un-
justified thing

Somebody or some ~tulwart in the
Government may say that in the
film worlg there should be a home
policy and a foreign policy lhike a
Sovercign Government I think that
would be as ludicrous as it would be
on the part of Government and in
my opinion that has been done 1n
this clause. Of couise, you know
that 1f there is any political motive
behind it, the Government hag got
no alternative than to do 1t and only
then in the name of sovereignty and
integrity, any progressive film would
be banned, 1 ask the hon, Minister
categorically whether he will allow
a film to go abroad in which a shot
18 inserted of famine stricken men
ind women and they are seen
picking up thelr food from dustbin—

(Second Admt.) Bill

I think he would hesitate to do it
because 1t 18 contrary to the econo-
mic and politica] outlook,

So, Sir, I want to say that this
clause must be amended and hence
I moveq my amendment. We know
that a paradox is there and every
now and then we hear on the floor
of this House that thHe economie
crisis js a world phenomenon. But
in this connection, for exporting
such a fikm with a shot inserted in
it of faminewtricken people, the
Minister would hesitate to allow the
film to go abroad, and so he would
not be able to do justice at least to
that film, This is the paradox So,
I request the hon, Minister to accept
my amendment which I have moved
already.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
I K GUJRAL): Sir, my friend 1s
under one wrong impression, Even
to-day the films which are exported
have been subjected to checking and
certification by the customs authori-
ties What we are trying to deal with
m this Bill 1s to simplify the proce-
duire jather than an exporter getting
{v  ecerhificates one from the Censor
Board ang another from the Customs
authorities. This should be ezsier for
him 1if we simplify this procedure and
be only exhibits the film to the Censor
Board

Generally speaking. our intention is
that the endorsement will be done on
the basis of the original certificate
given to the producer ang not to ask
him to go through once again the same
procedure This will, as a matter of
fact. simplify the procedure ang will
make it easier to the cxporter.
My friend naturally and rightly talked
about the progressivism and all other
things; we never were bothereq about
progressive fllms going outside. I hope
and 1 wish more progressive films do
go outside If my friend can point out
to me of any progressive film which
was made but, which has not been
allowed to go out, I shall be grateful
to know about it.
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MR. DEPUTY-SPEAKER: The

question is:
Page 3,—
for Lines 22 to 42, substitute—
*(1A) Any person desiring to
export any film for exhibition
outside India shall not be allowed
to do so if the film has not been

certified already by the Board.”
(23).

The motion was negatived.

MR DEPUTY-SPEAKER: Now, the
question is:

*That Clause 5 stand part of the
Bill".
The motion was adopted.
Clause 5 was added to the Bill
Clense 6 (Insertion of new sectwon 44)

MR. DEPUTY-SPEAKER: Mr Daga,
are you moving your amendments?

SHRI M, C DAGA (Pali): I move;

Page 4, line 5,—

for “Examining Committee” substi-
1ute—
“Chairman of the Board” (11)
Page 4, line 6—
for * Examining Committee™ suhsti.
lute——
‘Chairman of the Board’
Page 4,—
Omat lines 10 to 12. (13)
Page 4,—
Omit lines 13 to 26. (14)

(12)
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Why you have brought this Bill I

quote from the statement of objects
and recasons:

“"Having regard to all aspects of
the matter, 1t 1s proposed to amend
the Cinematograph Act, 1952 to
streamline the machinery for exam:-
nation of films, to provide also for
certification of films for exhibition
outside India and to take power to
prescribe suitable time-limuts . "

These are your words.

q gram g &9 ¥ wowr
LG

Now, a< soon as one submits
application before the Board 1t must
be examined by the Examining Com-
mittee Why you make 1t mandatory
Now, refer to clause 3B

“The Bourd may, by special or
general order, constitute—" Now,
what 1+ that special and general order
1 wunt to understand these two words
You say by special order and then you
say hy general order these commuttees
will be constituted So, that mcans
first you will have 10 1ssue a specia’
or a general order and then vou will
constitute a Committee

Now [ want to draw your attention
to 4A I quote the same:

“4A. (1) Every film in respect of
which an application 1s made under
Section 4 ghal] be examined in the
prescribed manner by the Examning
Committee.
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After the Examining Committee has
examineq a film it shall be examined
by the Revision Committee and then
it will go again to the Board. I would
like to submit, is it necessary that it
should be referred to the Examining
Committee. Why should not the Board
itself apply its mind? We do not know
how much time these Committees may
consume.

Now, I would like to quote from the
main Act—Clause 115;

“The High Court may call for the
record of any case which has been
decided by any court subordinate to
such High Courts and in which no
appea] lies thereto, and if any such
subordinate court appears—

(a) To have exercised a juris-
diction not vested in it by law, or

(b) To have failed to exercise
a jurisdiction so vested, or

(c) To have acted in the
exercise of its jurisdiction illegally
or with materia] irregularity.”

You can call the record -at any
time from any Committee. Supposing
the Examining Committee is examining
a particular film you can call the
record and even before the Board has
taken the decision you can call the
record.
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MR. DEPUTY-SPEAKER: I shall
now put amendments Nos. 11, 12, 13
and 14 to the vote of the House.

Amendments Nos. 11 to 14 were put
and negatived.

MR. DEPUTY-SPEAKER:
question is:

“That clause 6 stand part of the
Balv,

The motwn was adopted

The

Clause 6 was added to the Bill.

Clause 7 (Substitution of new section
jor section 5)

SHRI MANORANJAN HAZRA: 1
beg to move:

Page 4.—

for clause 7, substitute—

“7. In section 5 of the principal
Act in sub-section (1), after the
‘words ‘advisory panel’, the words
‘in each of the jive regions, name-
ly. Calecutta, Delhi, Bombay.
Madras and Guijarat’ shall be in-
serted.” (24).

This is a processing amendment.
Before this also, I had given an
amendment. and this amendment is
consequential to that. So, I do not
want to speak about it.

MR. DEPUTY-SPEAKER: 1 shall
now put amendment No. 24 to the vote
of the House,

JULY 30, 1974

Cinematograph 176
(Second Amdt.) Bill

Amendment No. 24 was put and
negatived,
MR. DEPUTY-SPEAKER: The
question is:
“That clause 7 stand part of the
Bill".

The motion was adopted
Clause 7 was added to the Bill.
Clause 8 and 9 were added
to the Bill,

Clause 10

(Substitution of new sections for
section 5C)

SHRI R. R. SHARMA (Banda):
1 beg to move:
Page 5, line 48—jor “twelve”

substituge “five”. (6)
SHRI M C. DAGA: I beg to move:
Page 5, Iine 48,—

fur “twelve persons” substitute—
“three persons”. (15)

& uR W wt . I9en W@,
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12 wrafadt 51 747 ¥1 qdraT I, ¥
quew I fF 12% q9007 5@ A |
EE AR A qg W wgT R fr & o¥e
feaam & 91 WA AT A AW A A
FETEW & T WK A dETOA
wgA faifor & §-amed #:37 8-

“who are famihar with the social,
cultured or political institutions of
India,

“who have special knowledge of
the various regions of India,

“who have, for at least ten years,
held civil judicial posts or who have
been in practice as advocates for
at least ten yeasr or who have been
members of the Central legal service
for at least three ysmrs™.
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MR. DEPUTY-SPEAKER: How does
All India Radio come in here?
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(Second Admt) Bill

SHRI N. K, P. SALVE (Betul): May
I speak on the amendments?

MR. DEPUTY-SPEAKER: No We
have been following this practice that
only those members who huave given
amendments speak If we depart
from 1t and other mombers alro
speak, then it becomes difficult to
control, where to draw the line. You
cannot deny others and then 1t
becomes a debate within a debate
I would request that vou <o not insist
on it You may speak on the third
rcading 1f vou want, but not on this.
Let us not follow practices which
wauld create difficrnties

ol Wiko Wo AT 77 AT A 1
wrafe sardt 3 fF 12 Tz o9 w2
& A 77 zafad faar 1 721 2 i3 g
q7 &g T T€ 57T 17 ¥, 1% 376 91
THq FTH AT 3 (AT 12 wrzfant
FTAF AT IR THA T AT A=) 05
KOATET | AFATE AT IA7] faaet 9
2 iR 1T WA A AT E | faw
R 3FETT IT AW 157 | FraAr 7w
U ATIHI AT G 2T AR { AT AT
747 frar av fe 5= fovm TT EqTAw
g argr = afgw 7 T ™ ImE
& 7747 g7 BAAT T | TR AT
¥ 9N g¥ a9 ag frear 34 arer Sy
ST AT HIOT G 5 9T €7 S/ AT
WAt AR A R wF 7 A0, W
T W W ATT AL TF &Y E |
7T WHTE T HTE AT AT | wATX
at ag & fe A 58§ T & wgA A g
¥ AR HT A FL ) IW AR A W
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MR, DEPUTY-SPEAKER: I shall
now put amendments Nos 6 ang 15 to
vote.

Amendments Nos. 6 and 15 were
put and negatived.
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MR. DEPUTY-SPEAKER: The Clause 1

question is:

“That clause 10 stand pa-t of the
Bill",

The motion was adopted.
Clause 10 was added 1o the Bill.

SHRI M. C. DAGA:
a chance to speak.

MR. DEPUTY-SPEAKER: ] expect
members to be a hitle more alert and
to give more attention to the business
of the House. When Shri Sharma had
fimshed, I lookey to you. but you were
too busy with something else. So I
called the Mimnister. You have missed
the bus.

I must have

Clause 11
(Amendment of section 6)

SHRI MANORANJAN HAZRA 1
beg to move:
Page 7,—
omat lines 18 to 42. (25)
1 think this clause is unnecessary

because the constitutivnal obligation is
already there. When our Constitution
already prov.des for it, why enter it
again here? [t is not necessary.

SHRI I. K. GUJRAL: I am not able
10 understand his argument. Naturally
it 1s in conformity with the Constitu-
tion. Bills have to be in conformity
with the Constitution

MR DEPUTY-SPEAKER- I
put this amendment to the House.

will

Amendreny No, 25 wwas prt @ d
negatived.

MR DEPUTY-SPEAKER:
question is:

“That clause 11 stand part of the
BiL"

The motion was adopted

The

Clause 11 was added to the Bill.

Clause 12 to 21 were added to the
Bill.

(Short title and commencement)
Amendment made:
Page 1, lines 3 and 4,—

for “Second (Amcndmenty  Act,

1973"
substitute—
“(Amendment) Act 1974 (2)
(Shri I K. Gujral)
MR. DEPUTY-SPEAKER: The
question is:
“That clause 1, as amended, stand
part of the Bill."
The motion was adopted.

Clause 1, as amended, was
to the Bill.

Enacting Formulg
Amendment made:
Page 1, line 1,—
for “Twenty-fourth Year
Substitute—

“Twentyv-fifth Year" (1).
(Shn 1. K. Guyral)

MR. DEPUTY-SPEAKER: The
question is:

“That the Enacting Formula, as
amended, stand part of the Bill."

The Title was added tn the Bill

added

SHRI I K GUJRAL: I beg to
move:
“That the Bill us amended, be
passed "

MR. DEPUTY-SPEAKER: Motion
maoved
“That the Bill. as amended, be
passed” [ have a long list of
members who want to speak in the
third reading This is a sphere
where no two people can agree—
wheie liberty ends and licence
begins, what is morality, what fis
generation gap, etc. All kinds of
ethical sociological and other gues-
tions come in. I can very well
understand that thete is a big sphere
for discussion,

L i
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May I even so draw the attention
of the Members that the scope of the
discussion at the Third Reading of the
Bill is only in support of or for the
rejection of the Bill. The details
could not be gone into. I see that
Mr. Limaye has given the points also,
that 1s, foreign funds for Indian
cinema producers and cinema houses
and pre-censorshup liberty. I do not
know how these points come in If he
wants to reject the Bill on the baus

of these points, that js a different
matter.

Shri Limaye.

ot vy famd (amw1) W oW A
Tg WO SATIE a9 & | AT IE
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FIAT STEATE ¥7 A & | q@ T T
2 F a7 &{13m & faare 2, ¥W €7
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q1 17 A7 A1 T TIAY ET A WA F
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F17 ITIW XFTHT I 9T | WF A 91
g1 23R Weav fAger 37 A= |
F71 9% fadas o t2% wrer # fF 9w
At w1 ANae (mA ? oga A 7 gwiT
aw ¥ fasitla 712z & | oF uw 97 *
TAT ITAFT FRAE AT SO
WY 0T TR R EIT AT AT qA0R8A
tooafruag e & 7

SHRI | K GUJRAL: 1 promise
that T will give one job to his friends.

ot Wy femd : ag qF T igd
g fa P v ) 4R o e
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(Second Admt,) Bill

AW ¥ THW T ATV AT FAH FAT
agd § | ot g a7 wAEEE
fagas X T g1 WU T AT AT
@ &, w99 § A W

I g AT A9TT WA FIFA
AT 2 W7 gz AT F fE T 3w oW
WA FTATTFCE & ©

“In particular and without pre-
Judice to the generality of the provi-
sions of sub-section (1), a film shall
not he certified as a film fit for
exhibition outside India if, in the
opinion of the authority competent
to grant the certificate, the film or
any part of it presents or is likely
to present an erroneous, distorted
or misleading image of the social,
cultural or political institutions of
India or any part thereof.”

aHE T A AT W €9 a7 %7 feen
9 oy 7 feare STt AT wewr ¥
it presents or 1s lkely to
presint an erroneous, disturted or
mitieading image of the social, cul-

tural or political institutions of
India or any part thereof.”
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7 fawar ar 99 7% $1€ a9y g wv
foeer 1 & W aF IO a7 A
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A " ¥ gwT A A wwww @ e
wfer | e & IR A ward A
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® arg § e AT aw W oy
AEET TFT | WAL ST & faers
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SHRI N. K. P SALVE (Betul)- Mr.
Deputy-Speaker, Sir, I cannot be a
cynic to say that there should be no
pre<censorship. nor cin [ claim #0
have the privillage to say that there
should be rigid censorship One
<hould have an independet approach
based on hard realities of ou: social
If-, wnd any appioach whien 1 bera't
of appreciation and  realisaly n of
st v 1echities would not help . way
or the other 1 would also not go into
the question whetre morahty ends and
mmrme bty docs po' bepiyp ot wheie
decrnre ends and wulpanity dois not
repiice 1t, or whether 1n the name of
art we a.e seeing plenty of prrungra-
phic frash in varous films - bocause
the Mimister, I iegretfully  submit,
seems 6 be relishing some of taem .
(Interruption)

MR DEPUTY-SPEAKER: You
should have spoken 1n the First Read-
ng

SHRI N K P SALVE 1 am com-
ing 1mmediately to Clause 10 which
contemplates amendment of the evist-
ing section 5C. It s a {vpical legisla-
tion which we are making, which will
be observed only in its breach, so far
as 1ot} letter and spirit are concern-
«d by this amendment 1t 1s contem-
plated to constitute Appellate Tribu-
nalg where the members are gcing to
work free for us First of all, why
skould Government expect that cona
cientioug and honest people will come
and work free?
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MR. DEPUTY-SPEAKER: Five
members will be permanent. ‘They

will be given some allowance; they
will not be serving free.

SHRI N. K. P. SALVE: As fur as
I understand, they will not be remu-
nerated; they will not be employees
of the Government, They are entrist-
ed wilh an extremely important task,
Where a producer feels aggrieved by
ap order of the Board 1efusuug to
grunt the certificate or feels aggricv-
ed over not being given a certificate
of 4 proper category. he will appeal
tu tliese people See¢ the consiitulion.
Tremendous qualifications are Leing
prescribed—which are being describeq
in generality and vagueness and
whicl, cannot be more equivocal—as
to wno should be the persons. “A
person who is familiar with social,
cultural or political institutions * Ex-
vepring the Minister I cannot under-
stund in the 560 wmllion people, is
there any per-on who 1s not familiar
with the sncial. cultural and political
institiztions”

SHRI 1. K. GUJRAL: Mr. Salve is
the only person,

SHRI N, K. P. SALVE: I can be
the second exception because I am
his friend. Can you think of a
thing like this? Can you say that
anyone above the age of 6 is not
familiar with the social, cultural
and political institutions of India?

The second requirement is: ‘who
have special knowledge of the
various regions of India’. What is
this special knowledge’—one never
knows.

Thirdly, ‘who have special interest
in films and their im7act on society’

SHRI 1. K, GUJRAL: You qualify
all the three.

SHRI N. K. P. SALVE: I am very
grateful to the Minister. Everytime
the Houge iz a witness to his saying
that Mr. Salve qualifies for all the
three. Only recently....
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MR. DEPUTVY-SPEAKER: Perhaps
he had you in mind.

SHRI N. K. P, SALVE: [ never
shall be able to serve on it because
I do not have time to work free on a
job....

MR. DEPUTY SPEAKER: You get
allowances.

SHRI N. K. P. SALVE: I believe in
honest earning and I will never have
time to work op this. Perhaps he is
looking up for someone who is look-
ing for something.

1 would request him to consider
why he should not have only three
people. One of them should be a
High Court Judge and another should

be a lawyer and of more than
10 years' practice and another an
expert.

MR. DEPUTY-SPEAKER: This 18
Third Reading. It is no pownt. If you
want to use this for total rejection of
the Bill, yes, 1t is quite relevant. But
if you want to him to make any
change in the Bill, you canno: do 1it.

SHRI MADHU LIMAYE:
throw out the Bill, lock,
barrel.

SHRI VASANT SATHE (Akola): I
am a witness about hig honest earn-
ings. 1 can say that you did not
protest,

MR. DEPUTY-SPEAKER: It ig not
the case of a lady protesting.

SHRI N, K. P. SALVE: My respect-
ful submission is that this is one of
the major defects. Other defects are
there as pointed out by so many
other friends. Therefore, I would
request Mr. Gujral to reconsider it in
the light of our submissions.

Let ua-
stock and

1 am very grateful for your indul-
gence. It is difficult for me to go be-
yond this for obvious reasons.

MR. DEPUTY-SPEAKER: Even if
you wanted, you cannot do.

SHRI1 JYOTIRMOY BOSU
mond Harbour): I could not

(Dia-
quite
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follow you. You talked about film
taxation

All that I wanted to say is about
the Metro cinema in Calcutta angd its
employees The Mimister and the
Government are runnming with the
hare and hunting with the hounds.
‘When this matter came up before the
Calcutta High Court, they did pot even
care to put up a defence and when
asked where there was no defence,
there was no reply. All that I would
say is that this Metro cinema and the
other two cinemas should be taken
over by the Government That is all
I wanteg to say.

SHRI VASANT SATHE
vant,

Irrele-

SHR! JYOTIRMOY BOSU: When-

ever 1 talk of employees, 1t 1s
irrelevant to you.
MR DEPUTY SPEAKER: Shr

Naik.

SHRI B V., NAIK (Kanara): I
would not enter into the controversy
about the morality or the lack of it
which seem to be very mear and dear
to the heart of our friend, Shri Salve
1 am only going to 1ead an excerpt

ifrom the Indian Express dated 4th
June 1974 which says

‘The film distributors,. .
Of course, the reference 15 to Delh.

“,unk that the 1ast-increasing
populanty of the fclevision is pos-
ing a serious challenge to the film
business.”

While we were verv happy yester-
day to hear the learned discourse of
the hon. Mimster abnut the impact of
films, I would only submit with re-
ference to the context of censoring,
that with all the powers on earth
trying to censor the Indiap movie or
any other movie, you will still have
abundant loopholes with the ultimate
purpose of the maker to corrupt the
minds of the people on the one side

-
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and thereby, to make a certain
amount of money and profit. What I
am saying is that if the contempor-
ary history not only of India but
elsewhere 1s to be seen, if the Holly-
wood movie industry hag beep des-
troyed, it has been destroyed by the
arrival o; the advent of the televi-
sion on the modern scene, There are
strong reasons to believe that the
Indian movie industry has a vested
mmterest in seemng that the tclevision
In this country does not find a place
for iself because 1t 1s going to be a
challenger and competitor for the
Indian movie industiy Therefore,
leaving aside all this talk about cen-
sorship, the morality «r the Jadk of
it, when we see so many things hap-
pemng in our country ] would sub-
mit, Sir, that the competing claims
and priority of the Indian Television
Industry shoulg he recognised Yes-
terday the Mimster said that he 18
going to 1aise a fund to set up =&
mov.e industry 1 woul]l 1n 4l sin-
cerity and humilty submit  thas,
Raise a fund by all means, but at the
same time, help to set up a television
industry n this countiy by this fund
Help the television industry to see
that the films that sre exhibited are
proper T spy this because 1t i8 a
powerful comfmuniration medium.

188

it waw faw sy (Fafro) o
IE  WERA, F9 A way anewy
¥ WU #Y 7T o A gAr . wf
g 7 77 3% Fw fw afE G wr
RN 97 AET wArT 3, gafan wr-
¥4 w1 wMA F fAam g gwer v
w7 27 % {ou fadar 1 wam far an
aifen | A wd W@ W faw
A & I W W A fafafee
3 P EIm A wToATRY ¥ T
@ ¥ ——ai-frrdera, s, Ui
TEAT, FATE QI S qrerTe WY
swnfg &7 wiv fawra & qreaw &
AW T EF AN AR Iy W,
wift 1+ A = Tk § fe



189Cinematograph (Second SRAVANA 8, 1896 (SAKA) Cinematograph 190

Amét) Bl
fard} & and ¥ gt agt Reedt 7Y ok
ol &1 gerdt feedt & ol Red-
fireré a¥ gt € wite 37 * At amil
Wik At fawrr & frg w1 s A
T R

ag 3% § fw gar? A ¥ g weat
foclt Wt Tt §, Aifen e @A
%1 & fiw 2w ¥ wvd e o sww i
fsqr 3, 37 ¥ qfa & foo fedr om
e waw & faamy w1 ot e g

g wfyg | ot ot advade
fordt & ¥ qw o AW A
Darm Y wrw fegfr oz § e zare

wW-a¥ feew sregaT ¥ g ¥ fg
wafer A & | wATHT AW @
g a@ & a=re, wrew & wE o e
WA SAfer aam wd ¥

W WRT & gfr wgrw dar faw
avd, faa® Te7 g Ao e e 5y
sifer & form Frem) oy wEmmT & o 9%
A T R A mw=ET § W g
Ty ¥ faE wwrs @y o B wfr &
fam e 21 7z &, wage w1 AuT 9%
1 &, W A g vy aA-iea
®1 Wty ¥ 3, % oy ey
7 ¥z AT gEY 21 FAnw
77 2 B rarts o aorr dam g
A ¥ fam gl e s w T @R
wal WAP 9 wuer &7 fn gare foey
sregET wol it aw & A
wrawfecs &7 quidn 73 gl foy
A 33w, Ay, depfy o @
frgsr mff vl wrfien

™ faw & g9 A w1 gagy v
nrefer S at 1 ¥ o I
W A ot o shged & O
faeft-vre &, oew) dwi pr R W
e roerc wr g 3w o o Iy )
iy slt mer 9y wewrew

(Second Admt) Bill
f drrady o7 7@ sregar A frelt-
WA WY T wrda S ZHE (5 Xw
& Ay 327wy i1 fear whf oy
s& gwr 74 fgegrart % fasbor & goaw
Liua e B ) )

SHRI DINESH JOARDER (Malda):
Sir, I would suggest that the Bill be
withdrawn It 1s not necessary since
we have alicady got a statute, Yes-
terday, the Mimster tolq us that he
woulg not be accepting the sugges-
tinn of pre-.ensorship of film-seripts.
At the same t.me he alsc told us that
last vear Lo the exient of 15 feature
films werc rejected by the Board of
Censorship. Also thix year three
films have been rejected within this
period. We see certain films and
they are all full of vulgarity and
onbscene scquences ang Stmalar other
things There are al<c certain fikns
wilh sequence. and stories of crimes,
violvn.e and murder They simply
contume a lol of foreign exchange
i the form of imported raw  films.
This 15 a sheer woastage, All these
wolour films are wasting away a lot
of foreigp exchunge consitming raw
fi ms, both bLlack and white films and
colowted tilms, and other raw mate-
rils wlse.  Actuall; they ore creat-
g such an @'mosrhere 1 our so-
wety that these vuigar filme and other
crime films only propagste mmmedi-
ately violence and crimmal activities
w our sov.ety, Thee flms should not
at all be alloweg 1o 1¢ produced. For
‘s purpose ut leas: theye should be
provisions foy pre-censorship of the
scripts and wso col trolling the pro~
duction There should alsa be cer-
taun provisions ang law fur controk
ling the influence of heroes and hero-
ines whose activities aie predomnent
i the him mdush A handful of
heroes and heroines are exploiting
and enjoying the cicam of the in-
dustry wnd controlling the economy
of the Film Industry They accumu-
late a lot of black money. So, in
this field, at least there should be
some * provisions to see that such
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activities could be controlled. 8o, I
request the Minister that such films
which propagate vulgarily and poc-
nographic stories ete. shouly be con-
trolled and not be allowed to be pro-
duced, The films which are award-
ed some prizeg by Government,
journalists and other institutions
should be alloweq some facilities so
that they can be screened and exhi-
bited throughout the country so that
large sections of comrmon people can
see those fllms, Certaip, Drovision
shoulg have beep there to encourage
those films to be screened through-
out the country.
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1 suggest that the Minister should
accept mv suggestion in view of what
I have stated.

*SHRI MANORANJAN HAZRA
(Arambagh) Mr, Deputy Speaker,
Sir. at the third reading slage u! this
Bill, I wil] urge upon the Minister to
withdraw this Bill, If we consider
whether the Cinema Industry will
be benefited by this legislation, I will
say ‘No'. Whether our tradition and
culture will be benefited by this?
Agaip the answer is ‘No'. Will we
be able to provide for mass education
through this legislation? The answer
remaing ‘No’, Therefore, 1 say that
this Bill should be withdrawn as it
serves no social purpose, Yesterday,
the hon. Minister during the course
of his speech had referred to Rabin-
dra Nath Tagore. Sir, I will mention
about a couplet written by Tagore
which, when translated reads “Clouds
are thundering in the sky in torrem-
tia] rain while I sit on the bank
without hope”. The hon. Minister is
also in the same predicament. We
are in the midst of chaos and crisis
all around us at present. There |is
crisis in the cultural sphere and there
is economic crisis, The Hippie cul-
ture, which I consider as negation of
culture 13 spreading its influence all
round 'The Minister has brought
this Bill at this critical time. The
hon, Minister had in in his speech yes-
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terday mentioned about ‘entertain-
ment tax’, 1 will draw his aitention
to the performance on stage and drama
and in this connection, I would cite
an instance, A play was being stag-
ed in a park. Buddenly, the police
went there and committed wvarious
atrocities. They even murdered a
boy named ‘Prabir Dutta’! In this
way constant attack is going om on
our cultural activities by the police. I
feel that through this Ball the Film
Industry will have to tow the Gov-
ernment line, as is sought to be done
by the Minister.
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Sir, some time back the hon. Mi-
nister arrangeg for the screening of
a film called ‘Upacha Sonar Mati' for
the benefit of Members of Parliament.
In that film feudalistic Zamindari’
was shown to be exiting in our coun-
try and capitalistic ‘Zamindari’ was
created The ideas and sayings of
Shrimati Indira Gandhi was given
much publicity and prominence
therein, Sir, in this Bill in the name
of ‘Censor’ ip the name of law in the
name of examining and revising
Committee and in the name of appa-
late tribunals what is really sought
is that the Government wants to
portray its own class character and
fmage through this cultural medium.
This Bill is only the first step to-
wards that end. Therefore, 1 oppose
this Bill and demand that it must be-
withdrawn,

SHRI I, K. GUJRAL: Bir, I sm
grateful to the hon. Member, that
they have evinced so much interest
even at the third reading stage. I am
particularly happy that though Shri
Madhu Limaye could not be present
during the first reading stage he did
participate at the thirg reading stage.
So far as the general trend of the
debate at this stage ig concerned, Sir,
you would have noticed that there is
commonness of views between what
I said vesterday and what the hon.
Members by and large saig today.
The hon. Members have said that the

*The original speech was delivered

in Bengall,
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present situation in the film gcene is
causing concern. It is a cultural in-
put which cannot be left to the whims
of those who are indulging in spe-
culative profiteering. They have said
that this is something which bhas to be
treated on par with at least those
basic things which go to make a na-
tion. Yesterday I swelt at length on
the same things. Film which is a
powerful wmedia shoulq be basically
treated on the same lines as text-
books or healthy literature. Mr.
Madhu Limaye said that in spite of the
fact there is 3 danger to the cultural
system of our society; in spite of the
tact that tender minds get exposed
and the results are not happy; in spite
of the fact that some of the western
socirties have now bag to hold a con-
gregational enquiry in spite of o1l this
My, Limave said the socielv us a
whole should not assert tself It
<houlq not stop such things happen-
ing and leave 1t to the courts Ear-
ler during the dav  when he was
spraking on Bihar Ordinance he
pleaded that as the courts take long
time and is g time conswming process
it should be avoided whereas v'hen
it comes to these thinms which
harm in depth Mr, Madhu Limave has
got faith in that aspect of judiciury.

16.00 hrs.

DR KAILAS (Bombay South)- The
courts come in when the bhwarm is al-
1eady done,

SHR] MADHU LIMAYE: He has
becorne g great censor of  public
morals,

SHRI I K. GUJRAL: I have not
Tui I am certain that there are men
of ng gnod integrity and as fine judg-
ment and as gond taste as Mr. Mahdu
Limaye available i, the country, and
I have faith in them, and I have faith
m their judgment. When we choose
people of that level and with integrity,
venworship will be better looked afier
than today.

My hon. friend Shri Limaye had
oleg raised g point regarding the cer-
tification of export films. I think he

1257 L.B—".
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wag not here when we were discuss-
ing that clause, and I had said then,
which I shall repeat now, tihat we had
trieq to simplify the procedure. At
the moment, all the filmg which are
exported are re-censored Ly the cus-
toms authorities, but we think that it
is cumbersome because a film need not
be censored twice. Therefure, we are
taking this power from the customs
authorities and giving certification
power for this to the Censor Board
which wil] do it o the basis of the
certificate once granted.

He has also drawn my attention to
the recent advance of some amounts
to a cinema-owner. He has been in
correspondence with me and I have
written to him already and tried to
explain the position. One of the
cinema-owners m Delhi ang Bombay
entered into ap agreement with tne
Sovo exports, exporters of the Soviet
films, because they wanteq to buy in
bulk from these two cinemas and exhi-
bit their films here. That agrcement
was entered into with the permssion
of the Ministry of Finance. 1 have
grren him the details alieady. 8o,
I do pot think that he shiould feel con-
verned about this because we do keep
a vigilant eve on any such transaction
that takes place

My hon,_ friend Shri Salve has tried
to use this opportunity to speak twice.
Yesterday when I spoke he was not
present here DPerhaps. he was mak-
w+ his honest

MR DEFUTY-SPEAKER- He was
trying to apply somg salve to the dis-
cussion.

SHRI 1. K, GUJRAL: Since he was
not present here at that time he has
repeated all those points today. But
with due respect to him ang to his
judgment, I woulg submit that I had
already replied to all his points in
detail yesterday, and. therefore, I
shall no* take your time any more to
repeat those arguments.

My hon. friend Shri Jyotirmoy Bosu
has again raised the issue of Melro.
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SHRI JYOTIRMOY BOSU: Not
Metro btut Metro Cinema. ‘Metro’
means underground.

SHRI I. K, GUJRAL: By ‘Metro' 1
meant the Metro Cinema.

MR, DEPUTY-SPEAKER: He has
to explain why he is overground.

SHRI 1. K. GUJRAL: It has general-
ly surprised me that he is interested
in things which are overground,

About Metro Cinema, I had tried to
give the details yesterday that the
negotiations were going on. He had
drawn my attention to some litigation
that was going on between the man-
agement and the workers to which
Government were not a party,

SHRI SOMNATH CHATTERJEE
(Burdwan): On a point of information,
I had the privilege of appearing in
the matter. The Centra; Government
were a party to it. Repeated notices
were sent, and 1 am sure the hon.
Minuster's recollection 15 not that poor
that he does not remember it. Re-
quests were repeatedly made to him
that the Government shoulq intervene.
But the Governrment did not choose
to intervene on the pretext that the
Law Ministry did not advise them to
do so. Thercfore, what he says is not
correct Let him not say something
which is not correct. His recollection
may not serve him right now, but the
Government was a party: he may
kindly recall how manv times Prof.
Mukherjee ang myself had requested
him that the Government should ap-
pear.

SHRI I K. GUJRAL: My friend
Shri Hiren Mukherjee did ask me that
we should become a party because the
workers wanted us to become a
partv ....

SHR] SOMNATH CHATTERJEE:
Only to appear.

SHRI I K. GUIRAL: But the Law
Ministry advised us that we need not
directly involve ourselves ip this. We
have enough of our headaches rather
than get involved in fthings where
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Mr, Jyotirmoy Bosu wants us to get
involved,

SHRI SOMNATH CHATTERJEE: I»
it a matter of law only or is it a ques-
tion of policy also? Who will decide
the question, the Law Ministry or his
Ministry?

SHR] I. K. GUJRAL: I am decid-
ing the matter of policy, so far as pur-
chase is concerned, in consultation
with the Ministry of Finance and the
Reserve Bank and the Ministry of
Law. We are negotiating the pur-
chase of these two cinemas. At this
stage, I should not be asked to explain
it further.

Shri Naik has also rightly pointed
out that censorship law, howsoever
good, will always have loopholes. I
quite agree with him. That is why [
said yesterday, and I repeat, that cen-
sorship at the very best is a negative
measure, It cannot really serve a
positive purpose. That is why I tried
to visualise yesterday what I chose to
cal] a positive social intervention on
the cinema scene by having healthier
finance, by having a positive attitude
by having enlightened public opinion.
These are the things which will ulti~
mately change the scene, but censor-
ship has a limited role to play.

SHRI B, V. NAIK- Not doing a
negative is also considered positive,
logieally.

SHRI I K GUJRAL: Unless it is o
new philosophy because knowledge is
changing. When I was a student in
my earlier days I used to hear the
philosophy that two negatives make &
positive,

He raiseq the issue of TV which is
a subject by itself, But I agree with
him that TV is a media which this
country should build and invest in.
It is. neither a luxury nor something
which a country like ourg can afford
to miss because with the help of this
powerful visual medi; we can do & lot
for our cultural uplify and social
transformation.
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My friend, Shri Madhukar, has
drawn my attention to the game pointg
regarding the profit motive and the
speculative motive and regarding the
motive of those who by and large
operate on the cinemg scene. This
needs to be changed. 1 could nnt
agree with him more. But unfortu-
nately thi» Bill particularly has a
Hmited purpose. But I am working
through various methods to usher in
what I have chosen to call a compre-
hensive film policy.

Shri Joardar has again drawn my
attention to the misuse or abuse uf raw
stock in the foreign exchange on films
which are not needed, which are social
poison. 1 agree with him. But I
have my limitations. One of the
methods of getting over those limita-
tions is this Bill itself. I hope when
1 come with other measures, perhaps
he will have more satisfaction.

Shri Hazra has drawn our attention
to certain things. He 15 divided
in two worlds He is worried about
the cultural crisis which is being
affected very much by the cinema. At
the same time. he is also worried
about the small expenditure which
we mignt incur for correcting this
thing He wants that everything
should be had free. He wants the
cinema to be corructed, but it should
not cost: he wonts that there should
be censorshuip, hut 1t should be inex-
pensive He wants the censorship to
he more effective. but it should be
free of coxt. To some extent, gociety
has to pay if it wants to intervene in
a powerfu! medium like this. I have
been pleading for more intervention,
not less intervention: I have been
pleading for positive inlerventon,
financial intervention so that this cul-
tural input cap be made use o' to
serve a positive purpose of society.

MR DEPUTY-SPEAKER: The ques-
tion is:
“That the Bill, as amended, be
passed'’.

The motion wag adopted,

I
cherry), 1974-75 %

16.08 hrs.

DEMANDS FOR GRANTS (PONDI-
CHERRY) 1874-75

MR. DEPUTY-SPEAKER: We shall
now take up discussion and voting on
the Demands for Grants in respect of
the Budget for the Union Territory
of Pondicherry for the year 1974-75.

Only one hour ig allotted for the
entire thing.

DEMAND No. 1—LIGISLATIVE
ASSEMBLY

MR. DEPUTY-SPEAKER: Motion
moved:

“That & sum not exceeding Rs.
249,000 on Revenue Account be
granted to the President out of the
Consolhidated Fund of the Union
Territory of Pondicherry to com-
plete the sum necessary to defray
the charges which will come m
course of payment during the year
commencing from 1st April, 1874 in
respect ¢’ ‘Legislative Assembly'.”

DEMAND No. 2—ADMINISTRATOR

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
5000 on Revenue Account be
granted to the President out of the
Consohdated Fund of the Union
Territory of Pondicherry to com-
plete the sum necessary to defray
the charges whch will come in
course of payment during the year
commencing from 1st April, 1974 in

v o

respect of ‘Administrator’.

DErianp No. 3—CouUNcIL oF MINISTRIES

MR. DEPUTY-SPEAKER: Motion
moved:

“That » sum not exceiding Rs.
287,000 up Revenue Account be
granted to the President out of the
Consolidated Fund of the Union
Territory of Pondicherry to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year



